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THE DEPUTY CHAIRMAN Now, | think, the Government should
take note of it and find out (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI O RAJAGOPAL) Madam, the sentiments expressed
by hon Members are taken note of and will be conveyed to the concemed
Minister And | assure the House, on behalf of the Government that we
are not against secularism There is no assault on secularism as
somebody has mentioned

THE DEPUTY CHAIRMAN Okay, Iti1s over now Now, the Legislative
Business

GOVERNMENT BILLS
The Cantonments Bill, 2003

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (PRCF
CHAMAN LAL GUPTA) Madam, | on behalf of Shn George Fernandes,
beg to move for leave to introduce a Bill to consolidate and amend the
laws relating to the administration of cantonments with a view to impart
greater democratisation, improvement of their financial base to make
provisions for developmental activities, proper regulation, control and
management of defence lands wncluding extension of cantonment laws
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to such iands situated throughout the terntory of India and for matters
connected therewith or incidental thereto

The queston was put and the moton was adopted
PROF CHAMAN LAL GUPTA Madam, | introduce the Bl

THE DELEGATED LEGISLATION PROVISIONS (AMENDMENT)
8ILL, 2003

THE MINISTER OF LAW AND JUSTICE AND THE MINISTER OF
COMMERCEAND INDUSTRY (SHRIARUN JAITLEY) Madam, I beg to
move for leave to introduce a Bill to amend certain Acts to iImplement
the recommendations of the Committee on Subordinate Legisiation
regarding publication and faying of rules and other delegated legisiation

The question was put and the motion was adopted
SHRIARUN JAITLEY: Madam, | introduce the Bili

THE ARBITRATION AND CONCILIATION (AMENDMENT)
BILL, 2003

THE MINISTER OF LAW AND JUSTICE AND THE MINISTER OF
COMMERCEAND INDUSTRY {SHRIARUN JAITLEY). Madam, | beg to
move for leave to introduce a Bill to amend the Arbitration and Concivation
Act, 1996,

The guestion was put and the motion was adopted
SHRIARUN JAITLEY Madam, | introduce the Bill

THE UTTAR PRADESH REORGANISATION (AMENDMENT)
BILL, 2003

THE DEPUTY CHAIRMAN" The Uttar Pradesh Reorganisation
* (Ataendment) Bill, 2003 This Bili has avery imitated scope, and in the
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